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' IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
CUTTACK BENCH 

ORDER SHEET 

T2 	Application No............................................of 2004 

Applicant(s) 	2TJ.ij 	 Respondent (s)..LLn.. . 

Advocate for Applicant (s) 	 Advocate for Respondent(s)........................ 
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Drrr Jated 2.6.2004 

On beifl(i mentioned by the,  la - ri:ccl 

couna.. 1 for the apj:licont, the matter has; - ecn 

ta]xa up to-cy. 

1-leard ShL- L 	 utrey, leer ad ca nrc'l 

for the applicant an(--',. Shri 1..C.Rath, learned 

Standing Counsel for the Respondents (on whn 

a cooy of the O.A. has been $ervcd) end perused 

the materials placed on rcco 1  

PP- 
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ORDERS OF THE TRIBUNAL 

'lql~m Applicant, a peirnarient Group-i) 

employee (Trcc11an) under /PWI/Constriction 

ofF East Coast Rai1wy, Cuttack romainee aoscnt 

for his sickness. He reported to duty with a 

medical ccrtificate from a private Medical 

Practitioner(Homoeopathy). Before accepting 

the said medical certificate., the Department 

is required to get the matter verified from 

the departmental medical officer (Res. No.3) 

It appears that a letter,in this connection1 

h 	been drafted on 22.5.2004 requiring the 

DM0/C0N/CS? to examine the applicant and 

certify as to whether he wem; really sick 

and/or was under treatment during the 

:jf absence from 8.5.2004 to 22.5.2004. It 

further app ears that this draft under inncxe 

was never signed by the Junior Engineer 

(Res.No.4) and1 as such,the alicant could not 

get the necessary consccuential certficate 

frm 	the Reondc-nt 	 it h-A-8 hee ft 

that his representation d atecl 

31.5.2004 is still pending. 1ten 	this O.A. 

in the fitness of things, I feel it 

roper to dispose of this D.A. at the stage of 

0cftmission with appropriate direction and 
the 

ccc orciingly I dircct/Respondents( carticul ;rly, 

flea .No .9 to issue necesaary instructions for 

the ourpose of sending the applicant to Res • 3 

for being examined and to obtain necessary 

certificates from Res.No.3 and thereafter to 

act acordingly. Res.1,71o.4, as directed above, 

should issue necessary instructions in the 

matter by 25.6.2jDO4,p whereafter Res. No. 3 



should examine the applicant and furnish the necessary 

certificate (pertaining to the applicant) to Res. 17o.4 

by 7.7.2004. Respondents should make their communications 

under intimation to the applicant; so that he can appear 

before Res • No • 3 at the right time and place. In the mean 

time, the Applicant should be allowEd to discharge his 

duties; as he was discharging his duties before pro-cee6irig  

on Lave for his sickness. 

With this, the J.A. is disposed of as above. 

No costs. 	 is 

Send copies of this order, along with copies 

of the D.A. to all the ResLondents by Special Messenger 

at the cOst of the applicant, who should deposit the cost 

of ,-l. r1cssnger (by 3.5.2004) to be assessed by the 

Registry. 

Free copies of this order be also handed over 

to the learned counsel of both the sides. 

MEMBE 
 


